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In the Punjab And Haryana At Chandigarh

Case No : Criminal Misc.-M No. 3952 of 2013 (O and M)

Paramjit Singh APPELLANT

Vs

State of Punjab and Others RESPONDENT

Date of Decision : 05-02-2013

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 482

Citation : (2013) 02 P&H CK 0150

Hon'ble Judges : Ranjit Singh, J

Bench : Single Bench

Advocate : Shashi Kant Gupta, for the Appellant; 

Final Decision : Dismissed

Judgement

Ranjit Singh, J.—The petitioner has approached this Court u/s 482 Cr.P.C. for
seeking direction to take action against respondent Nos. 4 to 11 on the ground
that there is a threat to his life and property from the said respondents. It is
alleged that respondent Nos. 4 to 11 are having an evil eye on the portion of the
house occupied by the petitioner. In that context, they have used some force
against the petitioner as well as against his wife. For this, the petitioner has
already lodged a report with the police, but police allegedly has taken no action
even on the representation filed by the petitioner. Since the petitioner has
already approached the police and in case his grievance is not being redressed,
he would have remedy of filing a complaint on the basis of evidence, which he
has about the injuries which were caused to him. The petitioner has an
alternative remedy of approaching the Court for registration of the case as per
the law laid down in Sakiri Vasu Vs. State of U.P. and Others, . There are no
serious allegations made, which would call for interference by this Court in
exercise of powers u/s 482 Cr.P.C.

2. Dismissed.
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